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 MESSAGE  FROM  RAJYA  SABHA

 SECRETARY  :  Sir,  I  have  to  report
 the  following  m  received  from  the
 secretary  General  Rajya  Sabha.  ;—

 “In  accordance  with  the  provis‘ons
 of  rule  12  of  the  Rules  of  Pro-
 cedure  and  Conduct  of  Business
 in  the  Rajya  Sabha,  I  am  directed
 to  inform  the  Lok  Sabha  that  the
 Rajya  Sabha,  at  its  sitting  held  on
 the  25th  November,  1980,  agreed
 without  any  amendment  to  the
 Company  Secretaries  Bill,

 1980, which  was  passed  by  the
 Sabha  at  its  sitting  held  on  the
 16th  June,  1980”.

 MR.  DEPUTY-SPEAKER :  Now,
 Calling  Attention.  Shri  Paswan.

 12.32  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 Reportep
 ALOT

 to  a  D.T.C.  Bus  Near
 OLPUR

 st  राम  बिलास  पासवान  (ह।जो-

 पुर)
 :

 उपाध्यक्ष  महोदय,  मैं  अविलम्बनीय

 लोक  महत्व  के  निम्नलिखित विषय  की

 दौर  नौवहन  कौर  परिवहन  मंत्री  का

 ध्यान  दिलाता  हुं  कौर  प्रार्थना  करता  हूं

 कि  वह  इस  बारे  में  एक  वक्तव्य  दें

 “facet  परिवहन  निगम  की  एक  बस  की

 25  नवम्बर,  1980  को  धौलपुर  के

 निकट  हुई  दुर्घटना,  जिसमें  कई  व्यक्तियों

 की  मृत्यु  हो  गई  कौर  बहुत  से.  अन्य

 व्यक्तियों  को  चोटें  पायीं,  का  समाचार।””

 MR.  DEPUTY-SPEAKER  :  Mr.
 Buta  Singh  (Interruptions)  You  can  go  ahead
 with  the  statement.

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  SHIPPING  AND
 TRANSPORT  (SHRI  BUTA  SINGH)  :
 Sir,  It  is  with  a  heavy  heart  that  I  rise
 to  make  a  statement  with  regard  to  the
 unfortunate  accident  that  took  place  on
 25-11-1980  near  Morena  involving  DTC
 bus.  My  sympathies  go  out  to  the
 bereaved  familes.  I  also  pray  for  the
 speedy  recovery  of  those  who  have  been
 injured  and  ere  convalesing.

 A  Delhi  bound  DTC  bus  No.  DHP
 2631,  coming  from  Gwalior  overturned

 2628.0  LS—

 to  DFC  Bus  tear  -
 Dholpur  (CA).

 and  fell  into  a  ditch  near  Chambal
 Ghati  Bridge  at  about  12  noon  on  258-11-
 1980.

 According
 to  the  information

 received  from  Addl.  District  Magistrate
 Dholpur  till  late  in  the  evening  yester-
 day,  20  persons  died  in  this  accident,
 including  the  bus  conductor.  The  Dri-
 ver  and  the  Traffic  Inspector  have  recei-
 ved  serious  injuries  and  are  lying  in  the
 Hospital.  The  other  60  passengers  have
 also  received  injuries  and  have  been
 admitted  in  Hospitals  at  Gwalior,
 Morena  and  Dholpur.

 The  first  m  ८  of  the  mishap  was
 received  by  DTC  Control  Room  at

 8-35  PM  on  25-11-1980.  A  team
 senior  Officers  headed  by  Dy.  General
 Manager  was  rushed  to  the  scene  of
 the  accident.  The  team  reached  there
 late  in  the  evening  on  the  same  day.  Three
 Matador  Vans  and  one  spare  bus  were
 also  sent  alongwith  the  officers  for  the

 purpose
 ing

 injured  persons,  if
 needed,  and  to  provide  transport  assis-
 tance  to  the  relatives  of  the  affected
 persons.

 The  Corporation  has  decided  that

 all  on  medical  aid  required  for
 the  injured  persons  will  be  met  by  the
 Corporation.  An  ex-gratia  grant  of  Rs.
 1,000/-  per  deceased  person  to  the  de-
 pendents  has  also  been  announced  by
 the  Chairman  of  the

 Corporation. Similarly,  an  ex-gratia  grant  of  Rs.  goo/-
 to  each  injured  person  has  also  bee
 announced.  Additional  District  Magis-
 trate,  Dholpur  has  been  requested  to
 afrange  payment  of  money  to  the  in- j

 persons.  The  senior  Officers  of
 .T.C.  have  been  authorised  to  make

 payment,  at  the  spot,  to  the  relatives  of
 the  deceased  persons,  to  meet  contingency
 expenses.

 The  cause  of  the  accident  is  still  not
 known.  A_  departmental  inquiry  has
 been  ordered  to  investigate  the  cause
 of  the  accident  and  to  suggest  precau-
 tionary  measures  to  avoid  recurrence  of
 such  accidents  in  future.  The  inquiry
 is  being  conducted  by  Chief  Vigilance
 Office,  D.T.C.  with  the  help  of  other
 technical  experts,  including  Cheif  Mech-
 anical  Engineer.  The  inquiry  has  been
 ordered  to  be  completed  expeditiously.

 श्री  राम  विलास  पासवान :  उठा-

 ध्यक्ष  महोदय,  देश  की  जनता  जिस  घटना

 को  जितनी  गंभीरता  से  लेती  है,  यह

 सरकार  उसे  उतने  ही  हलके  ढंग  से  लेती

 हैं  ।  सरकार  ने  जो  जवाब  दिया  है

 उससे  यह  मालूम  पड़ता  है  कि  जसे  आदमी

 चिड़ियों के  सामन  मारे  गए  हैं,  सरकार



 a27  «Reported  accident

 [श्री  राम  विलास  पासवान]

 पर  सफर  करता  है
 ।

 मुझे  दुःख  है

 कि  आपने  इसे  इतने  हल्के  ढंग  से  लिया

 दो  मंत्री  यहां  पर  बैठे  हैं,
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 near
 2530 । |

 Dholpur  (CA)

 । 4

 वहुत

 नू कूछ हिं हि 4० ।-

 दर्द ।  $34

 द  श

 हिए, जो.  बस  में

 करते  है  &  किसी  भी  तबके  के

 डालर  मिलता है  यहां  आपके  प्रशासन

 की  लापरवाही से  एक्सीडेंट  हो  जाए  तो

 कम  से  कम  श्राप  एक  लाख  रुपया तो  दें

 जो  श्राप  एयर  एक्सीडेंट  में  मरने  वाले  के

 परिवार को  देते  है  ...  ..

 थी  मूल  चन्द  डागा  (पाली)  :  रुल  बने

 हुए  है।

 श्री  राम  विलास  पासवान  :  आपका  दो

 तिहाई  बहुमत  है  ।  श्राप  संविधान  में  संजो-

 धन
 कर  सकते  है,  एमरजेंसी लगा  सकते

 है  तो  क्या.  रूल्स  में  संशोधन  नहीं कर

 सकते  है
 ?  भ्रमर-गरीब  हरिजन,  ब्राह्मण  सब

 की  जान  की  बराबर कीमत  है  ।  प्लेन

 एक्सीडेंट  में  मरने  वालों  के  लिए  श्राप

 एक  लाख  रुपये रखते  है  तो  बस  एक्सिडंट

 मैं,  रेल  एक्सीडेंट में  मरने  बालों के  लिए

 भी  इतना  क्यों  नहीं  रखते  हैं?
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 थी  रास  जिला  पासबान  :  सोंग

 शट  पर  बल  ड्राइवर  के  बारे  में  बताइये  ।

 थी  qe  सिंह
 :

 ऐसा  कोई  भी  रूट

 नहीं  है  जिस  पर  डबल  ड्राइवर की  -

 रत  हो  ।  सभी  रूटस  86,  10  घटे  के  दरम्यान

 के  है  भौर  ड्राइवर  इसको  भर्ती  समझते  है

 क्योंकि  2,3  घंटे  एक्स्ट्रा  करके  वह  दुगुना

 mara  ले  लेते  -  उनकी  सैलरी

 के  हिसाब से  दुगना  श्रोवरटाइम उन

 को  दिया  जाता  है  ।  रात  को  ठहरने  के  लियें

 इंटर  स्टेट  बस  रूटस  जो  श्रापरेट  होते  है,  रेसी-

 प्रोकल  बेसिस  पर  हरेक  का  रैस्ट  हाउस

 अपना  अपना  बना  हझा  है  ।  यह.  सही

 नहीं  है  कि  ड्राइवर  गाड़ी  पर  सोता  है।

 जितनी  भी  स्टेट  कार्पोरेशन है,  उन्होंने

 बस-ड्राइवर के  लिये  रेस्ट  रूम  बनाये  हुए

 ह्

 इसमें  भी  बस  रात  को  ग्वालियर  में

 रुकती  है,  ड्राइवर  के  वहां  ठहरने  कौर

 खानें  पीने  का  बन्दोबस्त  हैे।  रात  को

 ठहरने का  एलाउन्स  भी  मिलता  है  ।

 इस  बस  मैं  तो  एक  इन्सपेक्टर  भी  साथ

 में  चलता  हैं,  क्योंकि  मध्य  प्रदेश  के  साथ

 दिल्ली  ट्रांसपोर्ट  कार्पोरेशन  का  केवल  एक

 ही  रूट  प्राइवेट  हो  रहा  है  आग  वह  भी

 हफ्ते  में  भ्राल्टरनेट-डेज पर  चल  रहा  है।

 इसलिये  उसको  इस.  तरह  से...  नहीं

 देखा  जा  सकता  कि  इसका  स्टाफ  रोवर-

 वनडे  था,  डिस्ट्रेस में  था।

 झ्रोवर-लोडिंग के  बारे  में  यह  सही  है,
 जो.  माननीय  सदस्य  ने  कहा  ।  नमंली

 इंटर-स्टेट  रुठ  पर  हम  55  सवारियां  जाने

 की  इजाजत  देते  है,  जो  कि  प्रेस्क्राइब  है,

 जिसमें  52  सवारियां होती  हैँ,  एक  ड्राइवर
 एक  कंडक्टर  कौर  एक  इंस्पैक्टर ।  जो

 स्टाफ  है,  उसकी  चैकिंग  होती  है  ।  मगर  इस

 बस  में  सवारियां ज्यादा  थीं,  इसकी  भी

 हम  जांच  करेंगे  कि  क्या  कारण  है,  क्यों
 सवारियां  ज्यादा बढ़  गई,  इसका  पता

 लगाना  पड़ेगा  |

 Dholpur  (CA)

 आपने  जो  wer  कि  क्लीनर  .गाड़ी

 चलाते  हैं,  मान्यवर,  एक  दुर्मटना  दिल्ली  में

 हुई  थी  ।  जिसमें  पाया  गया  कि  ड्राइवर,

 नहीं,  बल्कि  उसका  सहायक  क्लीनर  गाड़ी

 चला  रहा  था  ।  वह  बस  प्राइवेट  श्नापरेटर

 फ्लीट  से  निकाल  दिया  है  ।  मैं  कह  सकता

 क्पेंसेशन  के  बारे  में  जो  आपने  कहा
 तो जो  1  हजार  रुपया  रखा  गया  वह

 जिनकी  मृत्यु  हुई  है  उनके  लिए  है,  300

 कह  जो  जख्मी  हुये  हैं,  उनके  लिए  हैं
 ।

 जो  एवार्ड  होगा,  वही  मुआवजा  होगा।

 श्री  रास  बिलास  पासवान :

 मैक्सिमस लिमिट  क्या  है  ?

 थी  बूटा  कि  कोई  मैक्सिमस  कौर

 मिनिमम लिमिट  नहीं  है  ।  इस  सिलसिले
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 में  दो  बातों  का  ध्यान  रखा  जाता  .  है  :

 एज  प्राफ  दि  इंजर्ड  और  दि  किल्ड  कौर

 उसका  प्रोफेशन  ।  मोटर  ठ
 नकल्ज  एक्ट

 के  सैक्शन  95 के  तहत  करा  इव्यूनल  जो

 फसला  करता  है,  वही  मुआवजा हम  देते

 हैं  ।  यह  कहना  गलत  है  कि.  मुआ्वजा

 बत  कम  दिया  गया  है  ।  यह  तो.  एक्स

 प्रेसिया  ग्रांट  दी  गई  है  ।

 मुआवजा  मिल  जाता  है
 ।

 बसों  के  बारे  में

 क्यों  उमरा  की  बात  रखी  हुई  हैं  ?

 SHRI  BUTA  SINGH:  The  ofher

 services  whether  it  is  air  or  railways,

 are  to  some  extent  covered  by  the

 insurance,

 miata  सदस्य  नें  पूछा है  कि  डी०

 टी०  सी०  के  पास  कितना  फ्लीट  है  ।  इस

 वक्त  डी०  टी०  सी०  क  पास  2973  बसें  हैं,

 जब  कि  हमें  चाहिये  3044 बसें  ।  हम  इस

 बारे.  में  कोशिश  कर  रह ेहैं  ।  हमने

 area  प्लेंस  किये  हुये  हैं  |  नैक्स्ट  प्लान  के

 मुताबिक  630
 बसें

 a  खरीदी  जायेंगी

 जिससे  डी०  टी०  सी०  के  फ्लोट  में  विधि

 का

 होती  ~
 होती है,  जिसस  पता  चलगा  कि  बस  में  क्या

 नुक्स  था,  क्या  दोष  था,  ड्राइवर  का  क्या
 दोष  था  ।  साथ ही  स्टेट  पुलिस  भी  इन-

 बेस्टीगेशन  करती  है  ।  वह  बाकायदा

 इनवेस्टिगेशन  कर  रही  है  |  7.  are  awa  ting

 the  find:  ngs  of  the  enqu  ry  and  as  soon  as
 they  are  available,  we  will  take  further
 action.

 noviembin:  £7,  -  to  BFC  Bits  tear

 Dholpur  (CA)

 SHRI  XAVIER  ARKAL  (Ernxkulam);
 Mr.

 Deputy-Speaker
 Sir  I  have  gone-hro-

 ugh  the  s  atentent.  I  agree  only  with  one
 sentence  where  thehon.  Minister  says  tha
 his  sympathies  go  out  to  the  families
 and  I  stop  there.  And  there  are  reasons  for
 that.  On  13th  August,  1980,  three  persons
 while  standing  on  the  pavement  were
 kifled  by  a  private  bus  No.  DLP  so15,
 gperating  under  DTC.  This  happened
 at  Delhi.  The  driver  was  not  caught;
 nebody  knew  who  was  driving  that  bus.
 Three  people  died  and  no  compensation
 was  paid.  It  is  a  very  serious  matter.  The
 attitude  and  the  steps  taken  by  the  Govern
 ment  and  authorities  are  inadequate.
 No  prompt  action  is  taken  to  catch  hold  o
 the  culprits  and  punish  them.  Now,  how
 mtuch  compensation  are  you  giving?
 Itis  only  Rs.  1000.  One  man’s  life  is  only

 lag
 Rs.  1000.  I  will  come  to  thata  little

 ater.

 Last  year  in  Delhi  alone  763  accidents
 took  place.  I  would  like  to  know  in  how
 many  cases,the  culprits  were  caught  and
 punished.  What  are  the  steps  taken  by  the
 authorities?  We  have  only  one  percent  of
 the  total  vehicles  of  the  world,  but  we  have
 six  per  cent  of  accidents.  That  means,
 there  is  an  increase  of  15-20%  per  year.
 According  to  one  estimate  in  1968,  10,654
 persons  were  killed  and  on  that  basis,  it
 is  ¢stimated  that  the  number  will  go  up
 tO  43,144  persons  in  1981.

 Referring  to  these  colossal  accidents  and
 tragedies  in  India,  you  know  what  the
 Supreme  Court  has  said :

 ‘‘More  people  die  of  road  accidents
 than  by  most  diseases,  so  much  so
 that  the  Indian  highways  are
 among  the  top-killers  of  the  country.
 Indian  transport  is  acquiring  a
 manacing  reputation  which  makes
 travel  a  trust  with  death.”

 That  is  the  actual  position  of  travelling
 in  India  ...

 MR.  DEPUTY  -SPEAKER  :  According
 to  you,  Indian  transport  ig  taking  the  place
 of  Yama.

 SHRI  XAVIER  ARAKAL  ;  Quite
 correct.

 MR.  DEPUTY-SPEAKER  :
 to  you.

 SHRI  XAVIER  ARAKAL  :  Generally,
 we  shall  know  when  Yama  will  be

 coming, but  in  this  cast  we  do  not  know.  So,  this  is
 something  to  betaken  note  of.  It  is  astoni-
 Bh  ng  to  see  that

 ony.
 5  per  cent  of  vic-

 tims  go  to  cours  to  file  their  claims,  but
 how  many  get  their  claims  ?  I  know  that
 this  is  the  costliest  liability  There  are  four
 major  Acts  which  are  involved  in  it  namely

 the  Fatal  Accidents  Act,  1885,  Lagal  Re-

 According
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 टगण  tives
 1  Suits  Act,  -  |  and

 otor  Vehicles  Act,‘  1995  ete.  Thost
 are  the  Acts  which  protect.  (Interruptions)
 Not  the  victime  nor  their  legal  re-
 presentatives  dlso;  as  it  is  said,  they
 would  not  come  to  talk.  My  submission  is
 that  these  Acts  protect  the  drivers  and
 the  owners,  It  is  high  time  that  we  had  a
 look  at  these  Acts  and  amended  them.

 There  was  a  Seminar  here  on  prevention
 of  accidents.  They  have  suggested  some
 concrete  steps.  Have  Gavernment  looked
 into  it  ?  There  is  a  great  anomaly
 here.  The  Railways  Act  gives  sufficient
 protection  of  insurance  to  tne  ravellers;
 they  give  lakhs  and  lakhs.  But  for
 these  poor  travellers  in  buses,  in  the
 rural  areas,  how  much  do  we  pay  ?
 Sir,  I  know  what  happens,  because  I
 have  been  a  victim  of  an  accidentr  yself  ;
 I  know  how  many  years  it  would  take  to
 get  Money  from  the  court.  I  am  saying
 this  out  ofexperience.  This  isa  thing  which
 we  have  to  look  into,  because  millions  and
 millions  of  bus  travellers  are  affected  here.
 It  is  estimated  that  traffic  deaths  slone
 would  be  :  44,000  in  1981.  What  are  the
 precautions  that  we  have  taken.  J]  am  told,
 subject  to  correction  that  75  percent  of  the
 inspectors  in  the  DTC  here  are  not  com-
 petent or  qualified.  I  say  this,  subject  to
 correction.  This  way  of  functioning  is
 improper.  Therefore,  I  would  like  ta  ask
 the  hon.  Minister  how  much  money  we
 are  Soing  to  give  in  compensation,  and  with-
 out  delay  in  these  accident  cases  ?  Are
 Government  going  to  amend  the  statutes
 pertaining  to  tortious  liabilities  ?  Thirdly,
 what  action  have  Government  taken  to
 bring  the  officers  into  this  ?  I  know  many
 officers  get  away  with  it.  Sir,  the  hon.
 Minister  has  said  about  inquiry.  I  may  tell
 you  something  here  out  ofmy  experience,
 that  no  inquiry  report  will  give  _  protec-
 tion  to  the  victims.  You  know,  Sir,  what
 extraneous  considerations  come  into  play.
 Of  course,  we  understand  the  problems
 of  the  Government,  and  their  working.
 But  we  have  a_  responsibility  to
 see  that  the  legal  representatives  of  these
 vicitms  are  provided  properly.  Therefore,
 these  are  the  three  questions  which  I  would
 like  to  ask,  put  before  the  hon.  Minister
 for  answer.

 SHRI  BUTA  SINGH  :  The  hon.
 member  has  covered  a  wide  spectrum  of
 the  problems  of  accidents.  The  matter
 is  quite  serious  and  we  are  seized  of  it.
 The  number  of  accidents  is  increasing  every
 year.  We  have  been  able  to  go  into  the
 reasons  and  the  causes  of  these  accidents.
 But,  for  this  limited  question,  it  may  not
 be  possible  for  me  to  reply  to  all  the  points
 raised  by  the  hon.  members,  the  rate  of
 accidents  and  the  number  of  accidents
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 that  are  taking  place  in  Delhi,  becautes
 this  particular  calling  attentionis  relating
 to  one  perticular  accident.  He  has  mens
 tioned  about  one  accident  in  Delhi  about
 which  I  made  a  reference  while  replying
 to  the  points  raised  by  Mr.  Paswan.  He  is
 referring  to  the  same  bus  where  a  cleaner

 was  ating  the  bus.  It  was  a  private
 e  accident  occurred  near  the  ITO

 and  the  Cleaner  has  been  taken  into  custo-
 dy  and  the  case  has  been  processed  and
 he  has  been  challaned.  The  bus  has  been
 put  out  of  fleet.  (Intern  ptions)  The  driver
 was  not  there  in  the  bus  ;  it  was  somebody.
 I  have  already  replied  to  it.  Since  it
 was  in  Hindi  perhaps  the  hon.  member
 may  not  have  understood  it.

 Now,  he  has  again  raised  a  question  of
 compensation.  As  I  made  it  clear,  the
 announcement  made  regarding  payment
 by  DTC  in  this  particular  case  is  not  a
 compensation  ;  it  is  an  ex-gratia  payment,
 to  be  given  to  the  dependants  of  the  de-
 ceased  and  the  patient  for  meeting  the
 contingency.  The  question  of  fixing  the
 cor  pensation  is  another  wider  question
 which  will  have  to  be  considered.

 MR.  DEPUTY  SPEAKER  :  It  takes
 a  lot  of  time  for  the  tribunal  to  decide  it.
 You  must  fix  some  time  limit  for  this  also.

 SHRI  BUTA  SINGH  ;  The  experience
 shows  that  it  takes  six  months  to  one  year
 for  a  tribunal  to  arrive  at  a  decision.  We
 will  look  into  it  and  see  that  the  system
 is  so  geared  up  that  some  time  limit  can
 also  be  fixed;  and  we  can  fix  up  a_  time
 limit  by  which  the  tribunal  must  give  its
 award.  Therefore,  the  suggestions  of  the
 hon.  members  are  taken  note  cf  and  we
 will  see  that  the  valuable  suggestions  made
 by  the  hon.  members  on  the  question  of
 accidents  and  their  prevention  are  taken
 due  note  of,

 SHRI  x.  ४.  DESAT  (Raichur):  Mr.
 Deputy  Speaker,  Sir,  as  you  have  sugges-
 ted—-many  of  the  points  have  already  been
 touched  by  the  hon.  members  who  spoke
 before  mc—-I  would  like  to  restrict  myself
 only  to  a  few  points  which  they  have  not
 touched.

 13  hrs.

 Actually,  the  accidents  come  without
 any  information.  Nc  body  can  avoid  them.
 But  we  can  reduce  the  number  of  accidents
 by  a  certain  amount  of  care  which  the
 overnment  takes  in  certain  matters.
 asically,  these  accidents  do  take  place

 because  of  a  little  carelessness  on  the  part
 of  the  authorities  whose  responsibil'ty  is  to
 see  that  the  safety  is  taken  care  of.  Basically,
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 they  depend  upon  (1)  the  road  conditions;
 (2)  the  maintenance  of  the  vehicle;  and

 (्) the  driver  and  other  affiliated  class.
 far  as  maintenance  of  roads  is  concerned,
 as  my  friend  has  told,  of  course,  even  the  hon.
 Minister  has  accepted  that  there  is  a  lacuna;
 and  of  course,  it  has  got  its  own  repercussions
 because  the  maintenance  of  roads  requires
 funds  whether  it  is  DTC  or  any  other
 organisation  in  this  country.  Ido  not  know
 how  it  is  done;  I  think  it  is  all  controlled
 by  the  government.  Secondly,  I  want
 to  mention  about  maintenance  of
 roads  and  maintenance  of  buses.
 If  I  can  assumo—I  am  saying  this  by  just
 assumption'—as  our  hon.  Member  yester-
 day  or  day  before  yesterday,  Shri  Y.  B.
 Chavan  told,  he  had  hired  one  vehicle
 wherein  Mr.  Pattabhi  Sitaramayya  was
 sitting  and  except  the  horn  everything
 was  blowing}  Here  all  these  buses  even  all
 horn  also  does  not  blow!  Other  things  blow,
 So  that  is  the  position.  Only3for  passenger
 traffic,  they  may  be  requiring  about  one
 lakh  fresh  chassis  because  they  have  become
 very  old.

 MR.  DEPUTY  SPEAKER  :  Mr.  Desai,
 we  can  continue  after  lunch.  The  House
 stands  adjourned  for  lunch  to  meet  at
 2  p.m.

 The  Luk  Sabha  adjourned  for  Lunch  till
 Fourteen  of  the  Clock.

 ee गा

 The  Lok  Sabha  re-assembled  after
 Lunch  at  thirteen  minutes  past

 Fourteen  of  the  Clock.

 (Sarr  HarinaTHa  Misra  in  the  Chair]

 CALLING  ATTENTION  TO  MAT-
 TER  OF  URGENT  PUBLIC  IMPOR-

 TANCE-—Contd.

 Reportrep  Accipent  ro  A  D.T.C,
 Bus  near  Duotpur—Contd.

 MR.  CHAIRMAN  :  Now,  Mr.  B.  V.
 Desai  may  continue.

 SHRI  B.  V.  DESAI  :  Mr.  Chairman,
 prior  to  luch-break  I  was  just  narrating
 the  main  factors  which  may  minimise
 the  accidents  in  the  passenger  buses.
 They  broadly  relate  to  three  basic  points.
 One  is  the  maintenance  of  roads,  the  second
 is  maintenance  of  Vehicles  and  the  third
 is  the  human  factor.  Regarding  the  main-
 tenance  of  roads,  of  course,  little  said  is
 better  because  of  lack  of  funds  and  so
 many  other  things.

 MR  CHAIRMAN  :  Not  lack  of
 earning.

 ‘to  DTC  Bts  Sear  '
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 SHRI  छ.  ४.  DESAI :  Earning  is  there,
 but  pilferage  is  more.

 Therefore,  the  maintenance  of  roads  is
 not  ly  done.  I  remember  that  in  1945

 Dacea
 toਂ  Khyberpar’  through the  Grand acca  to  ”  ८  Gran

 Trunk  Road  and  very  recently  I  had  the
 occasion  to  go  up  to  Banaras  by  road.  What
 aterrible  change  in  the  main  road  which
 is  supposed  to  be  the  biggest  road  in  the

 world’  so  far  as  the  trans-continental  road
 is  concerned  |  When  the  condition  of  such
 a  big  road  is  like  this,  you  can  imagine
 other  small  roads,  either  State  highway
 or  national  highway  or  other  roads.  So,
 naturally  the  State  Governments  and  the
 Central  Government  should  take  care  of
 this  road  maintenance.

 Secondly,  I  may  refer  to  maintenance
 of  buses.  Iam  given  to  understand  that
 the  bus  under  discussion,  DST  2361,  is
 about  10  years  old,  and  that  at  the  time
 of  the  accident  its  tyre  rods  gave  way
 while  negotiating  a  steep  curve.  What
 else  can  we  expect  from  a  ten-year  old
 bus?  Therefore,  Government  must  have
 a  programme  of  phasing  out  old  buses.

 MR.  CHAIRMAN  :  Periodical
 thorough  repair  also.

 SHRI  B.  ५४.  DESAI  :  ।  agree.

 Unless  the  Corporation  earns,  it  cannot
 phase  out  old  buses,  and  for  earning  it  has
 to  be  vigilant  and  see  that  pilferage  is  not
 there.  I  would  like  to  know  why  private
 busowners  can  earn  a  lot  while  the  State
 undertaking  is  not  alble  to.  That  is  the
 most  important  question  that  the  hon.
 Minister  has  to  take  into  consideration.  If
 we  take  the  normal  depreciation  of  20  or
 25  per  cent  into  consideration,  old  buses
 have  to  be  phased  out  in  four  or  five  years.

 As  of  today,  the  requirements  of  chasS!8
 of  the  Central  and  State  undertakings  15
 more  than  one  lakh,  but  the  capacity  for
 so  much  production  is  not  there.  So,
 unless  we  remedy  these  baisc  reasons,  we
 will  not  be  able  to  reduce  the  incidence
 of  accidents.

 The  third  isthe  human  factor.  It  is
 within  the  knowledge  of  everybody  that
 anybody  can  walk  in,  pay  some  money
 and  be  appointed  a  driver.  The  driver  be-
 comes  experienced  at  our  cost.  Therefore,
 before  a  bus  driver  is  appointed,  he  must
 have  sufficient  experience,  and  before  a
 long  distance  bus  is  sent  out,  not  only
 should  there  be  a  certificate  of  road-wor-
 thiness  but  also  a  certificate  of  fitness  of  the
 driver.  Only  then  can  accidents  be  reduced.

 Of  course,  it  is  very  difficult  to  avoid
 accidents  and  bring  them  to  nil,  but  the
 compensation  of  Rs.  1,000  announced  by

 the  hon.  Minister  is  ridiculously  low.  When
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 life  is  lost  and  the  *s  dependants -  -
 iey  should  not  also are

 greatly feel  the  pinch  of  money.  Bus  travellers  are
 poor  and  Rs.  1,000  is  very  meagre
 considering  the  present  value  of  the  rupee.
 So,  I  would  like  it  to  be  atleast  Rs.  4,000
 or  Rs.  5,000.  There  should  also  be  third
 party  insurance,  so  that  the  person  con-
 cerned  may  get  a  compensation  of  Rs.
 20,000  or  Rs.  25,000.  As  the  hon.  Mini-
 ster  stated,  the  tribunals  are  there,  and  the
 cases  are  heard  for  six  months  or  one
 year.  So,  there  is  not  only  delay,  but  the

 uantum  of  compensation  is  also  meagre.
 ccasionally  it  is  raised  to  Rs.  2,000  or

 Rs.  3,000  depending  on  the  avocation  of
 the  person  etc.,  but  whatever  be  the  avoca-
 tion,  a  human  being  is  a  human  being,
 and  therefore  basically  it  should  not  be
 less  than  a  certain  amount.

 Why  does  the  Government  not  come  out
 with  such  suggestions  and  modification
 in  the  Act  ?

 I  would  like  to  have  an  answer  from
 the  hon.  Minister  on  these  points,

 These  factors  can  be  taken  care  of  by
 my  hen.  friend  Shri  Veerindra  Patil  who
 happens  to  come  from  our  area.  He
 is  a  good  administrator.  He  should
 take  care  of  these  during  his  regime.

 SHRI  BUTA  SINGH  :  The  points  rai-
 sed  by  the  hon,  Member  are  the  funda-
 mental  points,

 So  far  as  the  question  of  accidents  and
 prevention  of  accidents  is  conerened,  there
 is  no  doubt  that  the  three  points  mentiored
 by  the  hon.  Member  are  the  main  factors,

 This  accident  took  place  on  a  National
 Highway  which  is  maintained  at  the  cost
 of  the  Central  assistance.  It  is  also  true
 that  the  National  Highways  are  not  kept
 up-to  the  mark.  But  the  assistance  is  given
 by  the  Gentral  Government  to  the  States
 and  it  is  for  the  State  Government  PWD
 Department  to  maintain  these  Highways.

 Mentior  has  been  made  about  Natioanl
 Highway  No.  1,  He  has  compired  the
 road  conditions  ।  obtaining  near
 Banaras  with  those  of  the  road  from  Khy-
 ber  Pass  to  Calcutta.  The  Member  found
 a  few  patches  near  Banaras.  It  is  a
 fact  that  in  some  places  the  Highway  is
 not  maintained  well  and  in  some  places
 it  is  maintained  well.  I  agree  that  in
 some  places  it  is  not  up  to  the  mark.  I
 have  my  experience  also-that  this  Highway
 near  Banaras,  Allahabad  is  not  maintained
 up  to  the  mark,  But  as  I  said,  this  has  to
 be  muintained  by  the  PWD  of  the  state
 Government,  So  far  as  assistance  is  con-
 cerned,  the  Central  Government  is  provi-
 ding  assistance.
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 bus,  the  hon,  Member  is  not  well  informed.
 This  particular  bus  which  was  involved
 in  this  accident  is  not  ten  years  old.  This
 bus  is  hardly  a  year  and  eight  months  old,
 It  is  quite  a  new  vehicle  and  was  well
 maintained.  The  last  service  had  been
 carried  out  only  very  recently-  23rd
 November,  with  complete  change  of  ail,
 Parts,  gears  etc,  So,  it  is  not  correct  to
 sey  that  this  particular  bus  was  ten  years
 old.  It  was  comparatively  very  young  and
 a  new  vehicle,

 He  mentioned  about  the  practice  of
 having  a  driving  licence  and  the  driver
 having  no  practical  expericne.  So  far
 as  DTC  is  concerned,  we  have  laid  down
 norms  of  recruitment  DTC  appoints
 a  driver  who  has  got  minimum  of  three
 years  experience  of  driving  a  public
 vehicle  and  also  after  thathe  is  put  to  a
 test  and  is  given  training  also  periodically.
 So,  in  this  case  it  is  not  correct  that  the
 driver  was  not  well  trained.  He  had  a
 long  service  of  about  nine  years  and  he
 had  a  fairly  good  record.

 So  far  as  the  general  question  cf  phas-
 ing  out  the  vehicle’s  is  concerned,  it  again
 is  a  qucstion  which  depends  mainly  on  the
 availability  of  finances,  As  I  said  in  reply
 to  another  Member’s  point,  the  DTC  1s
 phasing  out  its  fleet  and  in  the  current
 year  we  propose  tc  add  about  630  buses
 to  the  present  DTC  fleet,  Therefore,  this
 process  of  phasing  out  the  old  buses,  in  the
 DTC  is  continuing  So  far  as  fleet  is  con-
 cerned,  the  average  life  cf  DTG  bus  :
 less  than  ten  ycars.

 The  announcement  that  has  been
 made  in  this  case  is  not  compensation,  It
 is  only  an  ex-gratia  payment  announced
 for  meeting  the  contingencies  of  the  pa-
 tients  and  also  cf  those  who  have  died  so
 that  the  dependents  of  those  people  can
 manage  to  tale  awav  the  dead  bodies.
 Compensation  will  be  fixed  by  the  Tribunal.
 As  soon  as  the  Tribunal  gives  award,  we
 will  definitely  sec  that  the  award  is
 implemented.

 SHRI  G.M,  BANATWALLA  (Pon-
 1.8 1)  ;  It  is  rather  unfortunate  that  we
 have  a  very  stereotyped  and  heckneyed
 statement  fran  the  hon.  Minister  in  res-
 ponse  to  our  Qalling  Attention  notice.
 The  main  objective  of  our  Calling  Atten-
 tion  notice  is  not  just  to  conduct  an  en-

 quiry  for  facts  over  here.  There  are
 fundamental  issues  to  be  considered.
 While  considering  the  question  of  acci-
 dents,  we  are  face  to  face  with  the  ques-
 tion  of  the  value  of  human  life.  The  en-
 tire  issue  must,  therefore,  be  considered
 with  reverence  and  sincerity.
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 I  would  like  to  draw  the  attention  of

 the  Government  and  ofthis  House,  through
 you,  sir,  to  what  the  Supreme  Court  in
 a  judgement  had  said,  It  said:

 ‘We  hope  that  every  State  in  India
 will  take  note  of  the  human  price  of
 highway  neglect  of  State  transport
 violations  and  the  like  witk  a  sombre
 sensitivity  and  reverence  for  life,”

 It  is  ४  1  result  of  these  considerations
 that  the  Calling  Attention  motion  is  now
 before  the  House.

 We  are  being  repeatedly  told  that  the
 question  of  compensation  will  go  to  the
 tribunal  and  so  on.  I  must  make  a  sub-
 mission  before  I  put  my  question.  There
 ig  the  need  for  a  total  re-orientation  of
 our  attitude  towards  te  entire  question
 of  accidents  and  other  things.  The  Motor
 Vehicles  Act  to  which  the  hon.  Minister
 has  besn  r*peatedly  referring  is  totally
 inadequate  in  res»  nse  to  even  the  goals
 of  policies  laid  down  by  the  Directive
 Principles.  The  entire  Act  is  not  from  the
 point  of  view  of  prevention  of  accidents.
 It  is  only  for  the  purpose  of  trying  to  find
 out  whether  a  compensation  can  be  paid
 or  not  and,  if  so,  what  should  be  the
 quantum  and  so  on.  The  entire  Act,  I
 submit,  is  from  the  point  of  view  of
 finding  out  the  fault.  It  is  a  fault-base
 statute. It  is  only  when  ४  faultis  established
 that  we  can  go  to  the  next  question  of
 compen  ation  and  so  on.  That  cannot
 be  our  attitude  to  human  life.  We  cannot
 take  such  a  narrow  legalistic  attitude  to
 human  life.  The  entire  Act  is  a  fault-based
 statute.  Only  when  a  fault  is  established
 the  other  things  come  into  operation.

 AN  HON.  MEMBER:  The  -Act  itself
 is  completely  outdated.

 SHRI  G.  M.  BANATWALLA;:  There
 are  these  two  particular  deficiencies  and
 inadequicies  in  the  Act.  Firstly,  it  is  not
 from  the  voint  of  view  of  prevention  of
 accidents  and,  secondly,  it  is  a  statute
 which  is  based  on  ascertaining  the  fault
 and  the  consequencies  thereafter,  It  is
 necessary  that  our  Government  take  a
 proper  attitude  to  the  entire  question  in
 consonance  with  the  Directive  Principles
 ensirined  in  article  41  of  our  Constitu-
 tion,  We  nay  great  homage,  T  should  say,
 to  the  Directive  Principles,  Article  41
 says  very  clearly  that  the  “State  shall
 mike  effective  pr  vision  for  public  assis-
 tance  in  case  of  disablement.”

 Now,  my  question  is  that  by  relying
 again  and  agiin  upon  the  Motor  Vehicles
 Act  and  so  on,  is  the  Government  fulfil-
 ling  the  spirit  of  this  particular  provi  ion
 enshrined  in  the  Directive  Principles  ?

 “ROVEMBEN  27,1980
 «fo

 DTC  Bus  Rear
 Dholpur  (CA)

 In  the  case  of  air  accidents,  there  is  a
 provision,  in  the  case  of  rail  accidents,
 there  is  a  provision.  Section  82(a),  of  the
 Railways  Act  is  already  there  which  ac-
 cepts  the  responsibility  to  pay  the  com-
 pensation  though  it  is  a  limited  respon-
 sibility.  Why  different  norms  must  be
 considered  ?  I  wish  to  have  a  categorical
 reply  from  Government.  You  appoint  in
 the  case  of  rail  accidents,  for  example,
 a  Railway  Claims  Commission  only  to
 ascertain  whether  the  compensation  is
 really  claimed  by  the  genuine  nearest
 relations.  But  it  has  not  decided  the  quan-
 tum  of  compensation  according  to  ages
 and  so  on.  Our  attitude  in  the  case  of  the
 entire  accident  which  we  are  considering
 now,  should  be  to  find  out  whether  some-
 body  was  at  fault  and,  even  after  finding
 out  whether  somebody  is  at  fault  or  not,
 it  should  decide  as  to  what  will  be  the
 compensation  payable.  This  is  a  mockery
 of  human  life.  Will  the  Government,  there-
 fore  come  forward  and  assure  this  House
 that  henceforward  whether  it  be  the  D.T.C.
 or  otherwise,  in  case  of  accidents,  a  parti-
 cular  amount—a  substantial  amount—
 shallalwaysbe  paid.  We  can  never  com-
 pensate  for  the  life.  But,  then,  what  is
 sought  for  is  a  proper  assistance  as  en-
 shrined  in  Article  41.  A  men  flies  or  goes
 by  rail  or  he  takes  a  bus.  The  value  of
 human-lives  goes  on  differing.  So,  my
 first  question  to  Government  would  be:
 whether  it  will  take  the  proper  asyect
 into  consideration  and  it  can  take  up  the
 responsibility  enjoined  by  Art  41  and
 assure  this  House  that  from  to-day  on-
 wards,  from  this  accident  onwards,  just
 as  in  the  case  of  air  and  in  the  case  of
 rail  accidents,  a  proper  quantum  of  pub-
 lic  assistance  will  be  given  here  too.

 Mr.  Chairman,  as  regards  the  ‘Tribunals,
 you  yourself  pointed  ovt  the  time  that  it
 has  taken  in  the  case  of  an  trefhe  accident
 that  took  place  in  the  case  of  a  a6  year
 old  bov,  the  mother  was  awarded  a  quan-
 tum  of  compensation  of  Rs.  ्  co/-.
 Then  the  mother  went  to  the  Madras  High
 Court.  The  Madras  High  Court  consi-
 dered  the  case  and  the  quantuin  was  raised
 from  Rs.  7,000  to  20,G00/-.  All  this  took
 nearly  eight  years,  not  six.  months  or  one
 year,  as  the  Minister  had  carlier  said.

 Now,  Sir,  that  was  one  aspect  of  the
 question  that  I  place  before  the  hon.
 Minister.  We  must  also  be  assured  as  to
 what  measures  are  |  cing  comt¢mplated
 for  prevention  of  accidents ?  Is  there
 or  will  there  be--I  do  not  know  ite
 a  Cell  even  in  the  D.T.C.  itself  for  pre-
 vention  of  accidents  ?  Will  that  Cell
 undertake  the  accident  analysis  it  should
 be  a  regular  one  ?  Departmental  e1  quiries
 take  place  when  accidents  occur.  Then
 they  submit  the  reports.  I  do  not  know
 how  many  departmental  enquiries  have
 already  taken  place  and  how  many  reports
 have  come  and  what  has  happened  to
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 them  ?  Let  there  be  a  permanent  cell
 working  for  the  purpose  of  prevention
 of  accidents  through  a  strict  traffic  dis-
 cipline,  through  strict  enforcement  of
 safety  regulations.  That  is  a  specific  sug-
 gestion  that  I  place  before  the  House.
 If  I  am  not  wrong,  there  was  a  Motor
 Vehicles  Insurance  Committee  appointed
 by  the  Ministry  of  Transport  and  it  sub-
 mitted  its  report  somewhere  in  1962.
 Many  suggestions  are  therer—suggestions
 even  for  a  fund  which  can  be  set  up  after
 getting  proper  portion  of  the  taxes  from
 the  various  State  governments  and  this
 fund  could  be  utilised  for  the  purposes
 of  payment  of  compensation  or  grant  of
 reasonable  and  worthwhile  public  assis-
 tance.  I  would  like  to  know  what  is  happen-
 ing  to  all  these  reports  ?  What  action  is
 the  Government  going  to  teke  or  again
 and  again  will  there  be  the  szme  situation
 of  accidents  taking  place  ”  d  ther  hz  virg
 a  post-mortem  about  thecarses  of  the
 same  ?

 Therefore,  these  two  basic  questions I
 place  before  the  hon’ble  Minister  for  his
 active  and  sympathetic  consiceraticn  and
 a  clear  cut  reply.  Already  an  hon’ble
 Member  has  given  statistics  about  the  ac-
 cidents  and  so  on  and,  therefore,  I  will
 not  again  dwell  on  the  same,  I,  therefore,
 hope  that  the  matter  will  receive  serious
 consideration.

 I  will  conclude  by  referring  only  to  the
 words  of  Justice  Krishna  Iyer.  He  said
 that  more  people  die  of  road  accidents
 than  by  disease  so  much  so  that  the  Indian
 highways  are  among  the  top  killa:csof  the
 country.  Indian  transport  is  ecquiring  a
 menancing  reputation  which  makcs  travel
 a  tryst  with  death,

 Therefore,  with  respect  to  both  com-
 pensation  and  the  situation  prevalent  on
 the  railways  and  also  with  reference  to
 Article  41  of  the  Constitution  द  rdsecondly
 of  setting  up  ofa  proper  effective  strong
 cell  for  purposes  ofprevention  ofaccidents,
 I  hope,  government  will  come  forward
 with  a  definite  reply.

 Sir,  there  is  a  need  for  the  re-orienta-
 tion  of  the  attitude  and  is  the  government
 taking  up  that  challenge  for  the  re-orien-
 tation  of  the  attitude  in  consonance  with
 Article  4  of  the  Constitution  ?  There
 was  talk  here  of  a  third  party  insurance.
 But  my  informe  tion  is  that,  leave  aside  the

 question  of  third-party  insurance  our  DTC
 buses  are  not  insured  because  of  the  pau-
 city  of  funds.  At  least  a  few  months  back
 that  was  the  position.  Let  us,  therefore,
 consider  the  whole  question  in  its  entirity
 rather  than  placing  hackneyed  statements
 in  response  to  Calling  Attention  motions,

 SHRI  BUTA  SINGH:  Sir,  the  hon’ble
 Member  has  thrown  a  light  on  the  malady

 Reported  accident  AGRAHAYANA  6,  I902  (SAKA)  to  DPC  Bus  near  ऋ
 Dholpur  (CA)

 of  our  transport  system  vis-a-vis  the  rozd
 accidents  and  he  has  taken  us-back  to  the
 Directive  Principles  of  tke  Constituticn.
 No  doubt,  he  is  very  right  when  he  says
 that  the  State  should  ensure  the  safety
 of  life  in  the  vehicles  on  the  road  and  he
 has  commanded  me  tc  give  active  and  very
 sympathetic  consideration  to  his  sugges-
 tions  which  J  do  immediately  with  #1]  the
 sincerity  at  my  command.  I  herckly  say
 with  sincerity  that  the  hon’ble  Memker
 has  raised  the  question  I  will  no  doubt
 try  to  see  that  the  Government  takes  into
 consideration  the  very  valuable  sugges-
 tions  made  by  the  hon’ble  Member  with
 the  same  spirit  and  depth  of  sincerity.
 I  have  given  all  the  facts  in  my  factual
 statement  relating  to  this  accident.  Now,
 as  I  have  stated  in  my  reply,  the  terrain
 issovery  difficult.  The  bridge  is  very
 narrow.  One  has  to  negotiate  a  sharp
 curve  over  there,  If  one  were  to  visit  that
 area  one  would  feel  that  this  terrain  would
 definitely  require  some  widening  of  the
 road,  something  to  be  done  with  the  nar-
 row  bridge  which  is  there.  Something
 has  to  be  done  and  there  is  no  doubt
 about  it.  While  raising  some  two  or  three
 fundamental  points,  as  the  hon.  Member
 referred  to  the  Motor  Vehicles  Act.  In  this
 respect,  I  would  like  to  point  out  to  him
 that  the  Government  has  taken  into  consi-
 deration  the  recommendations  made  by
 the  highest  body  in  which  the  States  sre
 represented,  namely,  the  Transport  Deve-
 lopment  Council.  Even  some  Chief  Minis-
 ters  are  there.  This  highest  body  gces  into
 the  question  of  road  safety,  maintenance
 of  roads,  ficet  maintenance  and  other
 things.  This  kody  held  its  meeting  recently
 in  Delhi.  They  have  made  certain  valuable
 suggestions  on  the  same  lines  which  the
 Memfer  has  referred  to,  a-out  amerding
 the  Motor  Vehicles  Act.  We  are  seized
 of  the  matter  and  we  are  at  the  mcment
 processing  these  various  recommenda-
 tions  made  by  this  highest  kody,  namely
 the  Transport  Development  (101  11011.  So
 far  as  the  vehicles  of  the  DTC  are  ccn-
 cerned  under  the  present  errengement,
 as  per  the  statute,  they  are  all  exempted
 from  third  party  insurance.  Eut  they  have
 to  make  provisicn  fer  a  Specizl  Insvrance
 Fund  out  of  which  compensaticn  is  paid.
 So,  this  is  being  done.  In  regzrd  to  main-
 tenance,  he  svggested  the  creeticn  of  a
 cellin  the  DTC  which  is  a  very  valuable
 suggestion.  I  fird  that  there  is  some  erran-
 gement  alreedy  in  the  DTC  whereby
 they  monitor  the  zcciderts  erd  thev  have
 analysis  made  out  of  such  data  of  acci-
 dents,  so  that  lessors  are  learnt  ard  pre-
 ventive  steps  taken.  Now,  ifitis  really  the
 case  that  this  mechirery  requires  seme
 strengthening.  I  will  definitely  sce  to  it
 that  a  proper  cel]  is  created  ir  the  DTC
 to  see  that  such  accidents  do  not  take
 place  on  accovnt  ofhuman  frilures.  There
 are  certain  steps  which  we  have  alreedy
 taken,  At  the  time  of  recuritment,  we



 डा  FUL  Report

 [Shri  Buta  Singh]

 take  only  the  physically-fit  and  exper-
 fenced  drivers  for  the  DTC.  They  are

 being  given  intensive  training.  We  have
 our  own  training  school  in  the  Corpora-
 tion  in  which  training  is  being  imparted
 to  them.  Also  incentive  is  given  to  the
 driver  who  renders  accident-free  service.
 This  is  one  of  the  important  steps  to  pre-
 vent  the  recurrence  of  accidents.  Also
 speed  control  is  there  and  recently  we
 have  introduced  the  speed  contro]  system
 in  the  DTC  buses  and  these  buses  are
 fitted  with  the  governor  so  that  the  driver
 does  not  over-speed  the  vehicle.  So,  all
 these  steps  are  taken  to  see  that  road
 safety  is  ensured  and  the  aspect  of  pre-
 vention  of  accidents  is  taken  due  care  of.
 The  hon.  Member  has  made  very  valuable
 suggestions  and  we  will  certainly  fully
 consider  the  suggestions  made  by  him.
 I  say  this  because  I  am  equally  concerned
 about  this  matter.  This  House,  if  it  consi-
 ders  better,  should  give  its  own  views  on
 the  malady  of  this  road  transport  accidents
 and  we  willin  allsincerity  see  that  whetever
 amendments  are  suggested,  whatever
 modifications  are  suggested  in  the  Motor
 Vehicles  Act,  are  incorporated.

 MR.  CHAIRMAN:  You  did  not  men-
 tion  anything  about  the  development  of
 roads.  Incidentally  I  have  got  a  press
 clipping.  A  conference  of  experts  in  the
 field  was  held  at  Roorkie  on  the  27th
 October,  1980  and  inaugurating  the  Con-
 ference,  Dr.  Jagdish  Narayan,  Vice
 Chancellor  of  Roorkie  University  said  that
 the  revenue  from  the  road-transport
 industry  has  grown  from  Rs.  135.0  crores
 to  Rs.  1238  crores  annually  in  the  last
 15  years.  But  the  expenditure  in  the  seme
 period  on  road  development  hed  been
 reduced  from  65°,  to  27%.  So,  this  is  an
 important  point  to  be  taken  note  of.

 SHRI  BUTA  SINGH:  Sir,  it  is  the
 overall  situation,  If  you  add  up  both  the
 Central  as  well  as  the  States  expenditure,
 it  will  work  out  higher.  Moreover,  it  is  a
 national  problem  and  we  must  do  what
 best  we  can.

 MR.  CHAIRMAN:  It  is  for  the  consi-
 deration  of  the  hon.  Minister.

 14°47  hrs.  मिटाकर

 COMMITTEE  ON  PUBLIC
 UNDERTAKINGS

 Fist  Report

 SHRI  ARIF  MOHAMMAD  KHAN
 (Kanpur)  :  Sir,  I  beg  to  present  the  First
 Report  (Hindi  and  English  versions)  of
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 the  Committee  on  Public  Undertakings
 on  Action  Taken  by  Government  on  the
 recommendations  contained  in  the

 Twenty-
 fifth  Report  of  the  Committee  on  Public
 Undertakings  (Sixth  Lok  Sabha)  on  Jute
 Corporation  of  India  Limited—Short-
 comings  in  the  Functioning  of  JCI.

 ”  hrs.

 ANTI-APARTHEID  (UNITED  NA-
 TIONS  CONVENTION)  BILL*

 THE  MINISTER  OF  EXTERNAL
 AFFAIRS  (SHRI  P.  V.  NARASIMHA-
 RAO):  1  beg  to  move  for  leave  to  intor-
 duce  a  Bill  to  give  effect  to  the  Internaticnal
 Convention  on  the  Suppression  and  Pu-
 nishment  of  the  Crime  of  Apartheid.

 MR.  GHAIRMAN:  The  question  is:

 “That  leave  be  granted  to  intrcduce
 a  Bill  to  give  efiect  to  the  Interna-
 tional  Convention  on  the  Suppres-
 sicn  and  Punishment  of  the  Crime
 of  Apartheia.”

 The  motion  was  adopted

 SHRI  P.  V.  NARASIMHA  RAO:  I
 introduce  the  Bill.

 14.5  hrs.

 MATTERS  UNDER  RULE  377

 (i)  Forests  LyIne  NortH-FAst  oF
 PERUVENNAMUZHI,  RESEVOIR  OF
 KUTTAIDI  IRRIGATION  PROJECT  ?
 KERALA

 **#SHRI  ४.  5,  VIJAYARAGHAV  AN
 (Palghat):  It  is  reported  that  some
 attempts  are  being  made  io  clear  a  five
 kilometre  stretch  of  very  dense  forest
 which  lies  north-east  of  the  Peravenna-
 muzhi  reservoir  of  =  Kuttaidi  irrigation
 project  in  Kerala.

 This  forest  of  500  hectares  is  lying  in
 an  aea  from  where  the  Kikkazam  dam
 gets  surface  water.  It  is  understocd  that
 this  forest  is  being  cleared  for  planting
 rubber  under  the  Kerala  Plantaticn
 Ccrporation,

 In  one  hectare  of  forest,  as  many  as  350.
 trees  with a  height  of  over  30  me‘res,
 and  a_  width  of  over  75  cms.  are
 Standing.  If  this  forest  is  cleared  it  is
 estimated  that  the  timber  would  fetch
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